- ‘.TH:E RBP]:ALING RRD AN ,“‘TNG”ACT 1950
b o No. XXXV OF. 1950

’ ) GAQM
An Act to repedl sertdin enactments and to amend certain.other
enactments.

[19th Apnl 1950]

B E it enacted by Parliamenit s follows -

1. Short title.—This Act may be called the Repealing and Amendmg Act,
1950. .

2. Repsal of csriain enactmonts.—The enactments spaclﬁed in the First Scha-.
dule are her(,by repealed to the extent mentioned in thie fourth column thereof.

3. Amendment of cortain enactments.—The enactments specified in the Second
Schedule are hereby amended to thc exbent and in the manner mentxoned in the

fourth’ column thereof.

4. Savings.—Tho repeal by this Act of any enactment shall not affect any other
enactment in which the repealed enactment hds been applied, incorporated o
referred to; ‘

and this Act shall noﬁ affoct the validity, invalidity, offoct or consequences of
anything already done or suffered, or any right, title, obligation or liability already
a,cqmred acerucd or-incurred, or-amy. rumcdy or procoedmo in respect thereof, or
any release or discharge of or from any debt, penalty, obligation, liability, claxm or
demand, or any indemnity already granted, or the proof of any past act or thing;

nor shall this Act affoct any prmc1ple or ru'e of law, or establishod )umsdlctlon,
form or.course of pleading, practice or procedure, or existing usage, custom, pris
vilege, restriction, emmpmon office or appoiitment, notwithstanding that :ths
same respectivcly may have been in any manner affirmed, or recorrmsed or denved

% by, in or'from any engctment hereby repealed 3 .

nor shall tho repeal by this Act of any enactient revive or restore any jurw-
diction; office; ¢ustom, liability, right, title, privilege, restriction, exemption, usago,
practwe proced ure or other mat,ter or thm,; not now existing or in forge. ’

THE FIRST SCHEDULE
» (See sectlon 2)

s

Year Ne. : Short tithe s Extent of rop'e;i '
| BRI I Cis . g ' . . 4. .
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2 Aélh-of the:Central Legislature : .
1946 I The Workrnen s Compensatxon (&mendment) The whols
AT s AG":, ’,916 S R s AR TLiL

The [ana.n Mmes (Amendmont) Aet 1946 . .The whola»




Short title™. s * ;% Extent of repeal

Yeoar .
1 2 3
Acts of the ggéri't, al Legislature—contd.
1946 v The Code of Crammal Procedure (Second Amend-  The whole
, ment) Act, 1946,
“ 1046 v The Professions Taxx x.v_mtabmn (Amendment) - The whols”
Act, 1946. '
ro1048 VI The Insurance (Amendrnent) Act, 1948 . . The whole
1948 Vit The Indian Income-tax -(Amendment) Aect, : - The whole .
; 1946,
1946 X1 The Provident Funds {Amendment) Act,  The whole
1946, e
1946 XII The Trade Marks (Amendment) Act, 1946 The.who'lev
1946 X The Indian Compameﬂ (Amendment) Act, The whole
1946. ) ‘ )
1046 XV The Indian Coconub Commttee (Amendment) The whole
; Act, 1946. -
1946 XVI The Protective Duties Continuation Act, The whole
1946. - :
S 1946 XVIII The Indian -Soldiers (thlga.tlon) -Amendment The whole
Act, 1946. ; '
T 1848 XXV _ The Delhi Speciel Police Establishment Act, - Section 7 . .
- 1946, , o ~ g
1046 XXVI The Specla,l “Tribunals (Supplementary Provn- © ‘Section ¢
DU sions) Act, 1046. . .. .
1946 XXIX The Indian Tea Contml (Amendment) ~ Act, ' The whols'
i 1946.. S
1946 XXX The Registra,tionfvof Transferred Compames Tbowhols
. (Amendment) Act, 19,46, . o ) ]
1946 XXXI Thio Foreigners Act, 1946 - .Bestion 17
1947 I The Cnmmal Tnbes (Amendment) Act, ' The whols "~
1947.‘, Lol g
1947 11X The Indian Extradxtlon (Amend.menb) Act, The whole
1947. o '
1847 IV The Coffeo Market Expanmon {Amendment) . The whols
e . Act, 1947. 5 - - o
1847 VI The Indian Raﬂways (Amendment) Act, The whols:
1947. . -
1947 VIII The Indian Navy (Dlsclplme) (Amendment) The whale:
E } . . Act 1947 )
1947 XTIT 'lhe Delhi Mushm Wakfs (Amendment) Act, The whole
2 . - 1947 f : . ) ) :
1847 XIV. . 1he Indugtnal Dlsputes Act 1941 . Boction 4¢'
947  XxXA1 The Income tox - and Excess Proﬁts 'l‘ax v.LThe whole‘
1047 of
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1947
1947

b 1047
1947

1947

19417
. 1947

1947
1947

1947 .

1948

o=, -

1948

- 1948

1948

1948

L XXVI

XXVIIX

XXXIIE

XXXIV
XXXV

XXXVI

XXXVIII

XLX

XLIX

LI

v

P. 3511

S XVIX

- XVHI

XIX

Asts of the Central Legislature—contd, -

+ The - Motor Vehicles' (Amendmént) - Act,

1947,

The Indian Coinage (Amendment) Act, 1947

" The Negotiable Instruments (Amendment)_

Act, 1947,
The Indian Boilers (Amendment) Act, 1947

The Panth Piploda Léws (Amendment) Act,
1947

“The Indian Medical Council (Amendment) Act,

1947,
The Foreigners (Amendment) Act, 1047 .

The Foreign Exchange Regulation {Amendment)
Act, 1947,

The Indian Merchant Shipping (Amendment)
Act, 1947, -

The Indian Finance (Supplementary) Act,
1947,

The Delhi and Ajmer-Morwara Rent Control
(Amendinhent) Act, 1947. .

The Indian Cotton Cess (Amendment) - Act,
1047, .

The Repealing and Amendmg Act 1947

The Armed Forces (Emergency Dutxea) Amend-
' fent Act, 1947.

The Tndian. Tariff (Second Amendment) Act,
1947,

The C‘ode of vaxl Ptoeedure (Amendment) Act
1948,

"The Tnsurance (Aiﬁexidméﬁt)Aci;i 19:4.8, o

+.Thé Railways (Transport, of Goods) (Am“ndment)

Act, 1948.

The Indian Army ‘and theIndian: ‘Air Force
(Amendment) Act, 1948. :

The Protectlve Dutxes Contmua,txon Aq;,

- 1948;-

The Indm.n Te& Contml (Amendment) Act,

1948,

The Indxan leways (Amendment) Act 1948

_ ’l‘he Taxat:on on Income (Investlgauon Com-

missxon) (Amendmenb) ‘Act, 1948

“The whola

The whole-
The whole,

The whaole-
The whole-

The whols-

-The whole -

vThe whole
The whols-
The whols:’
The whols-
. The whols-

The whole-
The whole :

: The Whﬂ_le;":_
" The whols-

“'fhe whole-
" Tbe whale”

" "Tho whols"

 The wholo:_

. The whole- .~

The wholg
The whole

* The whole
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Year - :No. -
1 s 2
Acls of ﬂes"C’ent’r’dl.Leg“iel"amra—ﬂiconcld:~ -
1948 . XXV . The Pravincidl Insolvéndy (Amendment) Act, . The whold
: 1948,
1948  XXVI!  "The Control -of Shipping (Amendment) Act,:  The whold
1948, . .
1048 XXVII  The Delhi and Ajmer-Merwara Reat Control The whole
(Amendment) Act, 1948, _
1948 XXX Tho Indian Lac Coss (Amendment) Act, 1948 . The whole
.1'948 XXXII The Calcutta Port (Pi!otage) Act, 1048 vSect}ion 11
1948 XXXVI1 “The Bombay, (alcutta and Madras Port Trusts . The whols
i (Constitution} (Amendment) Act, 1948,
4948 XXXIX The. Indian Registration (Amendmént).  Aect, - The whole
1948,
1948 XIIx ' The Tndian Merchant Shipping (Amendment) ’ The whole
Act, 1948, . _
li948 o XLIX - The Iﬂdian .Army (Amendment)- Act, 1948 . The whole
1948 XLIV The Durgah Khawaja Saheb (Amendment) Act, -“The whole
1948,
1948 XLV “The Indian Télegraph (Aﬁxendment) Act, 1948, The wholé -
1948 - -XLIX " The Taxationi on Income (Investigation Com- “The wholg
mission} (Second Amendment) Act, 1948. : ’
1948 L The Caxtonnients (Arendment) Act, 1948 The whole °
4948 - LV “ %o ‘Tndian Incometax (Amendment) Act, The whole *
1948, : .
1948+~ *LYVI "I"The Tereitorial Army Act 1948 ‘ Section ‘T§ °
948 Lvnx The Indxa.n Navy (stcxphne) Amendment Act The whale
(T2 Y €0 o 1g48' ‘ I DN
1948 LIX The Ixé.rhan Cotton Cess (Amendment) Act The whole
1948 JEXII . Fhe: Regerve Bank: (Transfer: to- Pubho Qdmer- +: iSection "7 dnd
ship) Act, 1948, Scheduls
1948 . .. LXOI +Fhe Factoriés: Act, 1948 - - 'Bection 119-and
AR the Table of
) En&ctmt@ts
iith L T T A T SR SV Y repest
1948 LXIV The Essential Supplies (Temporary Powers) - The whole
(Amendment) Act 1948. _ o ‘
iQZS CLXV “"WThe Indm.n leways (Second Amendment) Act, . E["he whol‘e‘.
1948
. Ora'znanres made by Ihe God rRor- General ;
1914 © I “The whole
1944 . XXX ‘
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Ordinances mads by the Qovggﬁnorﬂgnqnﬁ,—contd.

JE——

1946 X1, ' . The Army (Forfelturé. of Emo_lumenta) Ordi- The whole - -
‘ ‘ . ‘"nance, 1945, 3 S C ’
'1946 I- B " The Repea,lmg Ordmance, 1946 ' . L. The whole
1946 VID The Criminal Law (1943 Amendment) Amond. The whole , -
C ’ o ing Ordinance, 1946, o »
1946  VIII  The Allied Forces (China) Ordinance, 1946 . The whole
- 1946 IX ) The National Service (Technical Personnel) The whole s ; .

Amendment Ordinance, 1946.

© 148 XD B The Army (Forfeiture of Emoluments) Amend- : ’i‘he whole
o ) ’ ment ~ Ordinance, 1946.

THE SECOND SCHEDULE
Amendments -+ - ' o

(See section 3)

Yoar: . N’o. ) . Short title .. . Amendments
1 2 K 3

4

Acts of the Central Legislature

1860 XLV The Indian Penal Code In the Explanation to section 48%A

. for the figures, letters and word ¢4 -9C

and 489D” the figures, letters and word

“489C, 489D and 489E” shall be sub-
. stituted.

1867 XXV The Press and Registra- In the preamble, for the words peno-

tion of Books Act, dicals cont,alnmg news”, the word

“news-
1867, papers” shall be substituted.
3878 XI The Indian Arms Act, In clause () of ‘section 19, the words
1878 - and figures “section 14 or” shall be omitted,
4807 \4 The  Amending Aect, In the third Schedule, the entry relat-
. 1897, ing to Act XII of 1874 shall be omitted.!
2898 v The Code of Criminal

In Schedule II, in the second column,
in the entry relatmg to sectiou 222, for
the words ‘transportation or tumspor-

tation’ the words "tmnsportatlou or”
shall be substituted.

Procedure, 1898,

1908 XV The TIndisn Port: Aet, In clause (¢) of sectiom 48, fer the words
1908, “any port within the territories adminig-

. tered by the Governor of Fort Saint George

in Council”, the words ‘“any port in the

State of Madras or the port of Gopalpur

in the State of Orissa” shall be subati-

~ tuted. )
4025  XIX ° , The Provident TFunds In sub-section (2) of secton 5, for the
- Aect, 1925, . words -and figures ‘‘the Succession Certi-

ficate Aect, 1889”, the words and figures
‘the Indlan -Succession - Aot, 1925 ehal




6t Repealiily s © [AoT XXXV OF QBOT
Y& CNE Short title Amendments™
1 ’ 2 3 4
AUEOf IRE OMUEL Togiatativs—-csitd’
108", XXX | The' Commisrélal Dosu- ~  In'itéi"7'of Part I of the Schedule,.
ments Evidence Act, for ‘the” words ‘“British India Load Lineg-
1939. .. -Gertificate”, : the. words “Indian-: Load

‘Line” Certificate™ shall be substitubed.
1047 XIV Thé®  Industeisl” Dig¢  In'thd' pro¥iso to sub’sebtion (8) of
: putes Act, 1947. soctiol”’ 15 aftér the words ‘“‘the House-
. of the People”, where they.occur last, the-
word “miy” shall be inséited.

1949 XXV The« Displadéd:’ Perdons” In“sdétion 7, for the words“and ﬁgurea :
' (Legal  Prateedings)- “Order XXI' of the Code of Civil Proce. -
-~  Act, 194§9. dure’’, the words and figures ‘Qrder

XX1 "of 'the" First Scheduls™to thé* Code-
of Ciﬂl Pracédure’’ shall be substituted.. .

Aetrof the  Madras Legislaturé

1886 IV ' The Railway Protection. In'section 1, for the words “It extends-
Act, 1888. to the territories administered by the

g " -Goverfior in Council of Fort St. George”,

the words “It extends to the whole of the-
Stuteof  Madias” shall ‘bé substituted. s o

Vg apkrd
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